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MR. DEPUTY-SPEAKER : Rule 109
says :

““At any stage oi a Bill which is under
discussion in the House, 2 motion that
the debate on the Bill b2 adjourned may
be moved with the consent of the
Speaker.™

ot wy feerd (4) : A g
faddt 7 &% gwra faar @ wifs oy
ar3ae wvad fagaw & wieo @d ==
FY qEATE FAT AT | ATqUTE & faw &
gwa Wt e € famr man ar, gy ' F
gevE FTATAT 91, 3ah A fageg fran
AT g7 | TEfAT 9EW W F1 Gve
T W19 qiE g, TS g gEeT foar
T |

SHRI SURENDRANATH DWIVEDY :
The relevant rule is 30 (1.

MR. DEPUTY-SPEAKER : Rule 30 (1)
SAYS
“When on a motion being carried the
debate on a private members's Bill or
resolution i+ adjourned to the next
day .. ."
That does not anply.

SHRI SURENDRANATH DWIVEDY :
Sir, I beg to move :
“That the debate on the Constitution
(Amendment' Bill (Omission of Ariicle
3:4) by Shri Madhu Limaye be adjourned

to Tuesday, the 28th April, 1970 at

6p m"

MR. DEPUTY SPEAKER : The
question is:

“That the debate on the Constitution
{Amendment) Bill (-/mussion of articie
314) hy Shri Madhu Limaye be sdjourned
to Tuesday, the 28th April, .970 at
6 p.m.”

ihe motion was adepted.

SHRI SURENDRANATH DWIVEDY ;
Sir, I beg to move :
“Tha* ruie 30 (1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the

VAISAKHA 4, 1892 (SAKA)

Bilt m

debate on the Constitution (Amendment)
Bill by Shri Madhu Limaya which has
been adjourned today to Tuesday, the
28th April, 1970 be suspended.”

MR. DEPUTY SPEKAER : The
question is :

“That rule 30 (1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
debate on the Constitution (Amendment)
Bill by Shri Madbu Limaya which has
been adjourned to-day to Tuesday, the
28th April, 1970 be suspended.”

The motian was adopted.

SHRI P, K. DEO : Sir, I oppose it.
SHRI S. M. BANERIJEE: [ support it.

16.44 hrs.

CONSTITUTION (AMENDMENT) BILL

(Amendment of article 164)
by Shil P. K. Deo

MR. DEPUTY SPEAKER : Now we
take up the Bill of Mr. P. K. Deo.

SHRI P. K. DEO (Kalahandi) : T beg to
move :

“That the Bill further to amend the
Constitution of India be taken into
consideration.™

Mr. Deputy Speaker, Sir, the Committee
on Private Members Bills and Resolutions
has wup-graded this Bill as Cuategory A
haviog realised its importance and implica-
tions in the cootext of the recent
developmenrs in the country. This Bill is
so simple, so i , S0 NOD:
and at the same time so timely and impor-
tant for the proper functioning of democracy
that not much pleading is necessary for the
passiog of this Bill. This Bill provides to
amend Article 164 of the Constitution which
empowers Governors to  appoint Chief
Ministers and other Ministers in the State.
Article 164 of the Constitution says, and I
quote :

“The Chief Minister shall be
appointed by the Governor and the other
Ministers shall be appointed by the
Governor on the advice of the Chief

Y
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Minister, and the Ministers shall hold
office during the pleasure of the
Governor.

MNow, there is a proviso rega ding Scheduled
Casic Ministers in certain States. It is
identical to Article 75 of the Constitution
which empa vers the President to appoint the
Prime Minister and the Council of Ministers.
Article 75 of the Constitution says, and 1
quote :

The Prime Minis'er shall be
appointed by the President and the other
Ministers shall be appointed by the
Preadint on the advice of the Prime
Minister.

MNow, rthe flaw in
Governor ard 1he President have reen
equated . but the difference is that the
President ix an elected representative of the
people.  He gets his authority from the
people and he is impeachahble for violation of
the Coenstitution for which special procedure
has been laid down under Article 61, In case
of the Governor Article 1:6 of 1 ¢ Consti-

tution provides this, and T qurte :
“The Governer shall hold office during

the pleasure of the President.”

As the President acis on the advice of the
Council of Ministeis for all purposes the
Goverrol «f u Stale is answerable to the
Home Ministry or the Home Minister ; o
long as he enjoys that confidence, his job is
secure.  We know this ver  well and there
are no twn opinions that the Governors of
States have partitan cutlook and affiliations.
The other duy the Bihar Governor applied
for a Rajya Sabha seat {o Shri Neelamani
Rautrai, PCC  President  of Congress
(Tudicate) in Orissa  All these aspects have
been considered by «ome eminent jurists.
They have been asked to give advice as to
the guidelines to bs fnflowed by Guvernors
in India. But this was referred 10 them on
M.y 17, 1967, afier all the mischicl has been
done in Rajasthan.

his regard is that the

In reply to a Starred Question put by my
hor., friend Stri Rabi Ray on 10-4-1970 the
Home Minister has summarised the wvarious
opirion  received fNtom the jurists and he
says, in subclause (3) of the recommen-
datiens that * the Governor shovld invite the
person who has bren found by him as a
resut of his toundings.” Now, Sir, this
word, ‘soundings” is a dangetous term.
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Sounding is done by the Govermor as
dictated from Delhi. The strings are pulled
from Delhi for the Governor to help in the
formation of the Ministry. There would
have been no difficulty if there had been a
two-party system. The sapling of Indian
democ’acy bas yet 1o take roots in this
country. Al the eyes of the world are
rivotted at the functioning of the biggest
democracy of the world today. We shudder
to think that dictatorship has been trying to
raise its ugly head in this country,

Life and property are in danger. Life of
political opponents is at stake. The brutal
murder of Pandit Deen Dayal Upadhayaya
yet remains a mystery. Attempts are being
made on Jvoti Basu's lif~, and theé P.S.P.
leaders like Shri Madhu Limaye, Shri George
Feinandes and Shri Rajnare’'n while coming
to attend the Parliament sessions were
bea'en mercilessly in froot of the Parliament
House. One of the demon:trators was
hacked to death and many more are reported
missing. 1 am saying as to how the
Opposition is being trampled down by the
dictatorial gover t. A reign of terror
has been let loose throughout the country.
Judges of the Supreme Court and their
pronouncements are ridicaled ¢n the floor
of the Parliament. Princes were good boys
50 lcng as they supported the Government
and now are penalised for their growing
popularity. The whole fabric of the
democratic society is in danger of subversion.
Patriotism is mobody’s monopoly. Consti-
tution provides for full scope for propagation
of political ideas and growth of political
parties. Till 1967, nobody bothered about the
institution of the Governors. But, after
the rejection at the poll of the monolithic
Congress Party and the break of its :2 years
of uninterrupted misrule and the emergence
of non-Congress Governments in a majority
of States, the minority Congress Government
saddled in power in the centre, functions of
the Governors received new diamensions and
demand a very close scrutiny and the federal
character of Constitution has been put to acid
test. Usually, discredited and defected
politicians,  incovenient and unwanted
colleagues, retired bureacrats fill these posts.
They are not impeachable like the President.
They play ducks and drakes with the
Constitution and assemblies. The only
parallel we find in charles I of British
history. They apply different standards. For
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example, in Haryana, the Government enjoy-
ing the majority in the House, according to
the Governor himself was dismissed. In the
Governor's report, we were given a long
sermon on defection and public morality.
Even before the link of the report of the
Governor was dry a minorty government
was installed in West Bengal. Defectors
were rewarded with fishes and loaves and
even with Chief Ministershid. When the
first UD.F. Ministry ‘a uoion of con-
venience) was ciumbling under its own
weight and was going to meet the fate of
the second U D.F. ministry, it was not
allowed a patural death. A minority ministry
with the leader of 17 M.L. As. in a House
of 280 was installed.

16.58 hrs.
[Sbkrl Vasodevan Nair in rhe Chair]

In Madhya Pradesh, while demands of
grants of budget were being discussed, the
Goverpor, under the advice of the Chiefl
Minister who had lost the majority at that
time asked for the adjournment of the
House. The House was adjourned by the
Speaker and the Governor then prorogued
the Assembly.

In Rajasthan, immediatly after the
general election, though the Conpgress was
returned in  minority, Shri Sukhadia was
asked by the Governor 1o form the govern-
ment. He resiened as he did oot have the
guts to face the Assembly. He resigned one
day before the meeting of the Assembly. He
had no courage to face the trial of strength
probably because the manouvreing would not
succeed at that time  Immediately,
President’s rule was promulgated. That was
the first action of this new Government for

which they had to face the no-confidence -

motion on (he first day of the Lok-Sabha
and no chance was given to the opposition
to form a governmeni. The majority of
M.L. As. expressing their allegiance to the
Swatantra Leader there were physically
pasaded in front of the President in New
Delhi. After some time, when the manouvre-
ing of seduction and defection was
completed, again Shri Sukhadia was sent
for to form the Government This is how
the public life is vitiated by the party in
power and the Governor is an accomplice or
an abettor in this.

In Punjab, not even 24 hours was given
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to Shri Gurnam Singh by the Governor.
While the Chief Minister came to Delhi to
discuss with the Prime Minister, ths
Governor there administered the oath of
Office to a defector and a puppet leader of
17 M.L. As. who was installed there lost the
defector may melt away and the mischief
might oot be possible. So, 24 hours' time
was not given to Sardar Gurpam Siogh.

In the Lok Sabha after the Congress
ranks were divided and the Ministry had
been reduced to a minoritv, the tempo of
toppling non-Congress Governments  has
gathered new momentum. Governors have
acted as mere instruments in this game,
with the mastermind of Shri Jagjivan Ram,
the great toppler, and the free use of
Russian money. A master Plot hatched at
the Bubhaneswar Raj Bhavan between Shri
Jagjivan Ram and the Russian Ambassador
in collusion with cur PSP aspirants who do
not even have 1/6th of the strength in the
Houses, and some former communist card-
hoiders, could not materialise due to the
judicious and wicilant action of pairiotic
forces like our SSP friends and others. In
Hiryana, when a no-confidence motion was
pending, the Speaker not only adjourned
the House, but the same Governor who gave
a sermon two years ago on morality in
public life —prorogued the Assembly witn
the result that the no-confidence motion
automatically lapsed. Thus we find there
is a complete negation of demaocracy in thar
State. The Govermor cannot be the baro-
meter of the confidence of the Assembly.
The Assembly should b2 the testing ground
of the stability of the Ministry. In Jammu
and Kashmir also the other day, the
Guvernor prorogued the Assembly when the
strength of the rulisg party was reduced.

Against this background, T request
consideration of my Bill. As the Goverior
do not function independenily and by their
actiom are responsibl: to the Home Minister
through the President, they instead of being
the custodians of demccracy, instead of
piving concrzie shape to the will of the
electorate have be ome his mastei’s voice or
stooges of the Home Minister 0 their
pariisan approach. Under our Constitution,
there is no right of rezall So the people .
have to be silent spectators to this drama of
opportunism and moral degradation i h
disgust and anguish. How long can thev
tolerate this drama. God furtid, Jet oot
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bullets replace the ballot box to change
governments.

As the Governors have a coostitutional
obligation to project the will of the people,
a guideline is necessary. An emipnent jurist
like Shri Gurnam Singh has in a booklet on
the Role of Governors in India today quoted
in p. 11 a very nice precedent :

“In the seventies of the last century,
it so happened in England that Mr.
Gladstone won a clear majority in the
House of Commons. The sovereign
Queen Victoria had a strong personal
dislike of him. Nonc the less, she had
to invite him to form the Government™'.

He has further agreed with Shri Setalvad
who stated that it was not wise for the
Governor of Rajasthan who bad retired
after the general clection to exclude Inde-
pendents in assessing support to the SVD in
the Assembly.

There are identical provisions in other
conslitutions also as envisaged in my bill.
In the West German constitution it is stated
in art, 63 ;

“Tbe Federal Chancellor”—that is,
the Prime Minister—" shall be elected
without debate by the Bundestage on the
proposal of the Federal President and
the person obtaining the vote of the
majority of the members of the
Bundestag is elected and the person

elected must be appointed by the Federal
President”,

I would like to quote the Irish Constitution.
Article 13(1) of the Irish Constitution says :
“The President shall, on the nomina-
tion of Dail Eirean (House of Represent-
atives), appoint the Taoiseach, that is,
the head of the Government or Prime
Minister.”
A similar provision is also there in the
Burmese Coostitution, but it has been

suspended now because of the military rule
there.

17.00 brs.

That is why I have suggested amendment

of article 164 of the Constitution thus :
“i1) Within a weak (i) after the
results of each general election or mid-
term clections in 8 State are published
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or (ii) after the office of Chief Minister
otherwise falls vacant, the Governor
shall summon the Legislative Assembly
of th: State to elect the Leader of the
House who shall be appointed by him as
the Chiel Minister.

Explanalion.-- The “Leader of the
Hous¢™ means one who commands the
absolute majority of the House for
which a ‘second or a third ballot may
be beld, if necessary, until the absolute
majority is obtained.”

Jennings has also clearly stated that the
Queen's task is only to secure a Govern-
meat, oot to try to form a Government.
Even our Constitution-makers amticipated
such a contingency and expressed their
apprehension. My former esteemed colleague
Pandit Thakur Das Bnargava, who wasa
Member of the Coastituent Assembly, in
his most eloquent speech cn 1.6,1949 clearly
anticipated such things bappening. He
said :

“Here his discretion is too wide.
Now, the Governor, if he so chooses,
can appoint his Ministers and the
Premier may be called upon 10 form a
ministry from any party which is ot
the biggest party in the House. There
is no bar against this. 1 wouid have
liked a provision that the Gevernor
shall only call for the leader of the
biggest paity in the Assembly to form
the Mioistry.”

A similar apprehsnsion was exp d by
another Member of the Constituent
Assembly, he was also a former colleague
of mine in the Lok Sabha, Shri Mohd.
Tahir. He said :

“In many cases I huve seen, for in-
stance in the local bodies, although the
members have po confidence in the
Chairman of tbe District Board and pass
a vote of non-confidence, the Chairman
still continues in office because nowhere
in the Constitution is it provided that if
a no-confidence motion is pessed, the
Chairman has to resign his office. As.
time passes on, the Chairman trics to
win over and coovert many of the
membeis who voted again t him with
the result that the members who have
po-confidence in the Chairman have got
to turn themselves 10 the side of the
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Chairman. In this wav, it is also Liberal party third. “Mr. Baldwin
possible in the case of the Ministers.” decided to resign lorthwith because 1he

He also anticipated the same danger. When- public would think it ‘unsportiog” of him
ever any discussion took place 'in this not to do so. and would suspect that he
deal with the

House, invariably all the parties have sup-
ported the idea that there should bea
guideline to the Goverrors, I quite remem-
ber that the other dav Mr. Dange, the
leader of the party which is the main prop
of this tottering Government, clearly stated
that such a guideline shuuld be given
to the Governors. I the British days, the
Governors in ths various Provioces used (o
be given an Instrument of Instructi-bs. In
the Constituent Assembly this was also
debated. but they thought it was pot
necessaty. A simple guideline 1o the
Governors would not be sufficient, 1bat it
would be like the Instrument of Instructions
of the British days under the Government of
India Act, 1935,

It will be a legacy of the British raj.
If any guideiine haa to be given it shculd
be a swatutory guideline ; it should be a
constitutional guideline. That is why an
amendment of the Constitution is necessary
The Home Minister sought the opinion of
the jurists and let us see what the juri:ts
have said. Justicc A, K. Sarkar has
stated :

“If it (the Goveroment) can secure
support afier being put in office, why
cannot it do> so before 7 The answer
must be that once in office it can offer
inducement for the acquisition of sup-
port which it could not before.”

Justice Gajendragadkar also similarly stated
in his most important opinion :

“But the satisfaction of the Governor
that the person whom he is inviting for
appointment as Chief Minister is the
leader of a party which commands a
majority in the House seems to me to
be a condition precedent for such
invitation "

Let us see what Mr. Seervai, an eminent
copstitutional jurist has stated, He has
quoted a very nice example. He has stated :

“Complications arise if there are more
partiea than one and the party in power
is defeated. In 1929, the Conservatives
were returncd as the largest single party
but had lost the support of the electors.

The Labour party was second, and the

was contemplating 2
Liberals. George V agreed with Mr.
Baldwin and sent for MacDonald (the
leader of the opposition)” : Jenniogs,
p. 435, Thus, the second largest party
was called upon to foim the government
because it could zoun! upon the support
of the Liberals.

In one sense it is difficult to give
cffect to “the verdict of the electorate™
when no siagle partv is returned with an
absolute majority, because the electorate
has given no definite wverdict. But
negatively the electorate withdrew its
support from the Conseivative and under
the circu'nstances the best way of giving
effect to the verdict was io call upon
the second largest pa: iy if it could count
upon Liberal suppori.”

Similarly the Administrative Reforms
Commission has also suggested guidelines.
Guidelines are necessary. The House will
have to elect its leader first and it is impera-
tive on the part of the Governor to call him
and none else to form the Government. It
should be a statutory and constitutional
guideline. The Bill provides that as the
Government is voted out of office, the
Governmeut  should be voted in by the
Assembly, The argumen'; of jurists support

my Bill. With these words [ commend my
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend the
Constitution of India be taken into
consideration.*

Shri Mohamed Imam and Shri K. P. Singh
Deo may move their amendments.

SHRI J. MOHAMED IMAM (Chitra-
durga) : I move :
“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 31st July, 1970."(1)

SHRI K. P. SINGH DEO (Dhenkanal) :
I move :

“That the Bill further to amcnd the

Constitution of India, be referrcd 1o a
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Select Committee consisting of 20
members, namely :

Shri P. K. Deo

Shri Kanwar Lal Gupta

Dr. Kamni Singh

Shri Samarendra Kundu

Shri D. K. Kunte

H. H, Maharaja Manikya Bahadur of

Tripura

Shri Murasoli »'aran

Shri Mohammad Ismail

Shri H. N. Mukerjee

Shri N. P. C. Naidu

Sbri P. K. Yasudevan Nair

Shri K. Ananda Nambiar

Shrimati Nirlep Kaur

Chaudhuri Randhir Singh

Shri Rabi Ray

Shri B. Shankaranand

Shri Vidya Charan Shukla

Shri Devendra Vijai Singh

Shri § Supakar ; and

Shri K. P. Singh Deo
with instructions to report by the last day
of the first week of the next session.”(3)

ot e fog (Tgaw) : oft @ A
it faer groW & |y 4w fear & mer
# e weEl ¥ fadw @ g owr
e ¥ W ATa W AT ¥ fF ommr
aifear aga savRT € | 137 sréfy B ¥
g1 wEe 70 @A @ 2 | fowi qiw
a1 g for &, 19 arfeat & 1 av€ avk o,
qU WX 9T wEr §m femm o
gfowar art #t gfware @ ) S A
T gFTETD g femr @ ) Wt -
Tge 79 ¥ fog ww ofwn oo
A7 & et § ) 9l S g g,
drrdfay #r§ gt Ag § AfE woAr
Sieuge ) @A ¥ fag oifear &
A S @ ) T W A s g 7
gl aTe T T 2w qifafeww
ATEE ¥ T § | dfeT gewr dgaa
T Ardr & TEeT 9% ar 9 fafres
g7 ¥t dm A A Wk TEE &
gat Wvil @ vafcw dw S § A
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ag A4 Taar g Y wuwey a1 9
sifea § m g agat &9 & 1 e
7 g & fr frde A afeiea
FHE F1 3w 1250 a9 & o gETd
g 20% | N dwm geE oA
W gEEar F@ § 7w wvaw
ETHE & LT 7 o 97 | 9= g g
¥, ' g% og¥ ¥ fir agi #1 EEEer §
AT FAT FIAT EAT AT )

¥ 2reg 7 g, qoma, Fo de
WY T witrg & erw # faa
& 1| IR gUA gF Fary W ITH AT
Ty 7 Aferw A 1 & @wwar §0F
Tg uw uwfode g, foew gw @9 ®
&, difefere qdfor st s7& e @@
W@ € ul wmar o dm wrEow
TR N FET E, A IAY A aga gW
@ g A A e ot g, faek @
g g 7 awmfae arl
2T FUW qT T § | SmE 7 A
far &1 wwer | w@H Swar wr A
gRElwgma o 95 fafe w
T g7

N G wifexw 164 ¥ aoiw
FET WG € | W 99 &Y am@ qw Ay
T, @1 8§ o e} w1 sae
AT & T s a
amge w1 9g gEe Wi dey dwe
N a@ F@ & 1 gg AEQ & aEnw
guT a1 frex 41 wEww gWr ¢ owifer
vy, faeaas o gewt # @t qrfa-
el FHEr W W AR TR
FaTE ot & Afew :w gy w@ET @
T § | gOY g FONEE 9T @ T
wifge | w0 A g Sifgw 1 9 T
TRAfde @ W § Wed § -
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fr &1 SER Ao Ad wrfEw )
ffer M wrs d fis oy a@r o
grr frz g2, @t 9 @ 78, T
fier =9 ; s a3 A
q@RE A, FTH FIA FA1 | qE AT
TR & g A 3

wo-ge 2w ¥ N ¢ gav g,
Fad AR Hagi e s aTc agA gE &
F€ oy wegr e Fraw frar wr )
oY dro dro g7 & faarw & a@ wEY
gt & Afea I+ 97 07 | s S
# Farfdr @or @ wf 2, @Y IR FA
efiwr 2 faar | o8 % gFay F ooy &
die fafret argg 47 % ag fame
7}, 9 A% fF A 7 ag af #7 fam
f g%y femfan *< faar s 1 gfe-
aror # wfen qrEl £ oeg e AwE
# dawfedr gfas @, e o f
Ftarms ¥ @ wga A f& gAEr
TRz AN AifEgm | FEET S
qrEf i SrTH FT UF WACT 47, 5v A H
g T, AfET oI & S e
& wr f agi § N fafree 1 Ao
ey 7t = &

Fgawar g e g g7 amal & ame
i uafas aff & wrfgn Wi zw-A@-
AZ gAY G AT AT WfEw | @@
#t 1A qT 0 7Y FeAr Arfew fE -
#41 ®mav g, e fafre fewex
A7 T E, ANTE | AN § uw gAvsfzE
Wz T MEAAL q41, AfET oF aw @aw
for qg 77 99 927 | T A FH H
Wt gafez w7 Y wEEe 3 @@
agi 48 99 a9 ar gWiR oF W A
TEAiE gATE o7 Fg TadAdE 99T @
&1 3@ 2ot A T@ R 1 AT v A
Sar @ ¥ | 9T ¥ g9 OEg AT 9EA OF
ey arff F7 agi ww gan faEF gw 9
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ANt g A Iwawd gr @t gw @
¥ W) F9 9 mredt TEE W@ A1 TIEw
o] fred ¥ qf maAdE FAvR o T
W X ggwa ag qar€ 1 9 wmefudi &
A w9 | gzEw ary foed ¥ fomg
1 g9 ot w2, & I 97 e T
I g ge D fm aw el g
ot afFT s o ¥ o | ag A
T B a1g g W9 ARd 1 maa
AT FA WA@Y AFgar ¢
UF It At AreAfE weHEE @ ok
it arfe IER I FT A, gz
TF F AT oFNfGRE ) 3w A
W FW A q@ gAY ag agT weay
@ dar HE ogmd ) TEAEe g,
A A FIH F G 2, A Ay
F@ R faad EHE o
Ty §, ®aer qrEt W7 wArh @ afe
g dtowdrd EFETE @ e
qUE FW § AR gATd wEA W @
PR @ty fer mht @ fs
TaAHe WA A geE w4 s fadmr
STHY WYAT WIS AT H1aT § | AT GO
at & gr3w ¥ 208 #7 wAAd 97 awdr
AT W oA g AT @
wft griem FE @Y zAE gETT T
FgT § 7 a9 A0 qET #Y Ao AT
o | T ofmw aidt T AT AR R Y

I FgY w1 oAFES a8 & 5 wfew
arz # garq ara faen g1 | g E
g wfware giar & AT aE | o ug S
grr & | g, g Aff | e 9y
e & ST A B e e O S
t o arrd, T T W, gEAT AT
#fFT ag gro fafew o dfceT =&
S | e g ot qwdra AT AT A qaw Y
T qaow oY ag sfr wlaws &
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ferams oF Az amE AT F 0 A WA
us WreT avar ¥, a3 wa & frowgd
Jw @A), ga dwz i @, Aat
dwr ¥ R W AR G @
Tw U F UF-OF q@ FHT FA )
w w ogR @ Fm A

T FATEM &R TR §E § T 4
ot q¥r—ag A AF SN wgm w@r
g & ow wed fF s W §) ag Ao
ot @, | owd @Er A8 g 7oAl
godl & Wi @ geir afe gawr
ag TS G | 9g S AT § A
o W g @M fF W A S oF
qawd & oifewt § SAET QAT
g | W ¥ rRT W) AT AuH gEd
AR S §, A qoA ST A g
& o€ dre par, A e gard), s
g, gAa-Hew aw ¥ € @ AT FW
gt ) oF mEEE & SWOE e
g @ | Srafae ey FF O
afeat & sud Five arafee @i g,
W= gwd Fmfee ofegt &, $§ samrr
amfae 8, =€ arifefes arafae §
o feiifes awfae § oo T
Frem wafF g\ aifemi § o QA
qT StT W gEl IAE &% T g,
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SHRI R. D BHANDARE (Bombay

Ceniral) : Mr. Chairman, Sir, poing through
the provisions of the Bill moved be my hon.
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friend, Shri P. K, Deo, I am surprised that
the mover of the Bill has misunderstood
both the constitutional provision and the
convention which is at 1he basis of the consti-
tutional provision. Those who are students
of the Constitution history know it very well
as tu how this principle which is enshrined
in articles 74 and 75 and, in the case of
States, in articles 163 and 164 was put in
the Constitution. I need not go into details
of that historical aspect. But I will deal with
the salient features as to how the convention

Bill

1 will deal with the development of the
convention, as we bave incorporated in the
Constitmiion, as it happened in England.
After the elections, voder the new Act of
1716, Sir Robert Walpole became the first
Prime Minister in 1721. How did he become
the Prime Minister 7 He did not become the
Prime Minister because bhe was invied to
become the Prime Minister or to 'cad his
party. He claimed that he commanded the
majority in the House of Commons. That
was his claim Because of his claim of hav-
ing the confidence and the majority in the
House of Commons, he continued to be the
Prime Minister of England right upto 1742,
that is, for 21 years.

When be was defeated in the elections
in 1742, be resigned. Now, Mr. Chairman,
it is a wvery curious fact to recollect that
these two simple accidents of history—
Robert Walpole claiming the majority in the
House and he resigning because he lost the
majority—have become the conventions
which are the basis as to how thc Prime
Minister of the ccuntry in a Parliamentary
foim of Government or as Chief Minister of
a State under the parliamentary form of
government claimiog majority. Now, that
convention has been followed very strictly,
1 need not deal with the powers and func-
tions of the King in the United Kingdom
and the powers and functions of the Presi-
dent at the centre and the Governors in
the States.

SHRI S. M. BANERJEE (Kanpur):
There is no written constitution there.

SHRI R. D. BHANDARE : At least [
presume to have some knowledge about the
character of the Coostilution. I am talking
of the development of the convention =nd
how it is incorporated in the Constitui.un,
When these provisions were incorporated in
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the Constitution—it is very interesting to
read the debates—it was the apprehension in
the minds of some of the Mzmbers of the
Consiituent Assembly that the leader of a
particular Party may usurp the powers and
without relevance to the facts may claim to
be the leader and may become either the
Prime Minister or Chiel Minister of a State.
That apprehension was expressed at that
time. That apprehension was set at rest by
explanation by the framers of the Consti-
tution and ultimately it was though' wise by
the foundin: fathers to incorporate that con-
vention in the Constitution itself.

Now, this latitade has been given under
the Constitution that after the General Elec:
tion either the President or the Governor at
the State level has to find out who commands
the majority in a particular State and which
Party commands the majority aflter the
General Election. If he has some idea s to
who commands the majority, he sends an
invitation to that individual. Accordiog to
his discretion or judgment be may send an
invitation to the person. Now, if that parti-
cular individual has no majority, it is open
to the other leaders to approach the Gover-
nor or the President under the circumsiances
and claim majority. But right upto 1967
that =ventuality did not arise at all It was
for the first time after the 1967 Elections
some confusion has been created in the
minds of some of the members of different
political Parties,

There is a race for power in our country.
(nterrupiion.) Wherever there is a Consti-
tutional Government or even a dictatorial
Government, there is bound to be a race for
power ; but for the purpose of having power,
there must be certain amount of basis for
gaining power. Now, certain illustrations
bave been given, of Rajasthan, or of some
other States. What happened after the elec-
tions in Rajasthan ? ‘There were two clai-
mants who claimed that they had majority.
And the Governor, under the circumstances,
— when there were two claimanis,—had to
exercise his discretion, his individual judg-
ment, his commonsense, to invite the leader
of a party who enjoyed the majority.

SHRI P. K. DEO : Why did Sukhadia
resign before the Assembly was to meet 7
The day befcre the Assembly was to meet, he
resigned. He would not dare to face the
Assembly.
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SHRI R. D. BHANDARE : [ am com-
ing to that poiot also. I am not hiding some-
thing or T have not forgotten the history
which had taken place afte- 1967 elections.
When he wvai given the oath of office it was
claimed by th others that he did not com-
mand the majority. It was therefore open
for the others to go to the Governor and
show very cle rly that they had the majority
and not Sukhadia’s ministry. You kmow
what happzned later on. I am not dealing
with that aspect as to what happened in
Rajasrhan or at any other place. If a leader,
a person, who claims to have the majority
has not got the majority at all and becomes
the Chiel M- nister, then, under the Consti-
tution, one has to face 1he House, because
Parliamentary Democracy provides four pro-
positions.

SHRI P. K. DEO : The poverly and the
igonorance of the the MLA's are being ex-
ploited. '

SHRI R. D. BHANDARE : I don't
know whether anybody could say that be-
cause of poverty and ignorance Articles 525,
326 and 327 of the Constitution should be
deleted. 1 don't know w.ether my hon,
friend the Mover of the Bill will go to the
extent ol saying that because of the fact that
the vast majority cf the people of our
country are ignorant and are poor, thercfore,
the adult franchise enshrined as fundamental
right of the zeople should be deleted, abolish-
ed or abrogated. I don’t know whether any-
body could go to that extent.

SHRI P. K. DEO: Have the right of
Recall.

SHRI R. D. BHANDARE : It was a
question that was raised at tha time of the
framing of our Constitution. Professor K. T.
Shah suggested as to who should be allowed
to vote, who should be allowed to exercise
the right of franchise and who should be
allowed to contest the elections. Graduation
was a qualification suggested by him. In the
wisdom of the Members «f the Constituent
Assembly that suggestion or that amead-
ment was rejected. 1 do not think that the
Members of the House will be so audacious
as to give an affront to the people saying
that since you are ignorant and powverty-
stricken you should have no right cf fran-
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chise at all. 1 do not think anybody will
agree to that prooosition.  But what I am
trying to explain to the Honourable Hous= is
this. I was trying to deal with the four
fundamentals of Parliamentary Democracy.

Parliamentary Democracv rests on the
tight to queseion, the right to criticise, the
right to move a nu-confidence motion and
the right to go to the people for election. If
a particular leader has no majority, the
others have a right to move a no-confidence
motion. Those coaventions are incorporated
in the Coostitution under Article 164.  Why
do vou want to change it or amend it 7 Isit
to gevpardise the basis of the Parliamean-
tary Democracy 7 There might be lapsss
hzre and there 2nd those lapses were taken
into consideration by the founding father of
the Constitution himself. Dr. Ambedkar,
speaking on 2:th ol November, 1949 said that
however good the Constitution may be, if
the people do not like to work the Consti-
tution, the blame sbould be put on those
people and there should be no blame to the
Constitution.

‘Uherefore, 1 say that I am prepared to
admit that there might be certain lapses the
piceties of which canoot be understood even
by the Mover of this Bill. Therefore, the
lapse capnot be the basis for amendiog the
Constitution, more especially, Articles 163
and 164 which the Mover of the Bill seeks
to do away with.

1 thersfore oppos2 the Bill and I would
like the Mover of the Bill to read the
Constitution, it history, conventions and the
functioning of Parlismentary D ¥y
both at the State level as well as at the
Central level.

With thess words I conclude and I thank
you,
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#ifa, 170 frer fsw, @ faar
fmr ofifdy, ¥ faer a2 115 @A A
@t faerdt ardt =T ATgw Ao X gFE
aTat ¥, IEA IH TAT AL AT A
& | W IH NG GTETC AT S A
Fa o, AfET @ iy ¥ A Sy
¥ | gw @ T ag Gy fF re
foest 91 ae @ § 1 @ AER
o a9 ¥ 9T 74 qar o, o faw
JUFT a9 @ &Y g, F4Y faw gz o

SHRI N. K. P. SALVE (Betul) : There
is hardly a sane thinking person with
rational faculties intact who is mot alarmed
of the happenings on the political horizon at
the repulsive corruption and the intrigues
which precede and succeed the formatiom of
the Ministry and the selection of the Chief
Minis'ers  Undoubtedly, things are extremely
unsatisfactory, and therefore, to the extent
the Bill considers that things mneed to
improve 1 may have something in common
with it, I may sympethise with the Mover of
the Bill, to a limited extent but on a closer
scrutiny of the provisions of th: Bill I am
unable to see how they are going to prove a
panacea for the present maladies which have
plagued the political life of our country. Tn
fact, the eveots which preccde the selection
of a Chief Minister or the formation of the
Council of Ministers are a manifestation of
the over—all maladies which exist in our
palitical life. Amending the Coastitution or
changiog & rule here or there 1s not going
to improve the moral fibre of our political
life, and therefore, I do not think that the
avowed objectives of this Bill would ever be
achieved. 1t is for this reason that I oppose
this Bill. Have we considered it our responsi-
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bllity to establish certain standards, ethical
and moral, in our public and political life, and
have we not, by the standards that we have
established, weakened our nascent demo-
cracy 7 Is it not a fact that our democracy
at this infant stage would not be properly
nourished and nurtured if we do oot br.ng
about a very basic change in our approach ?
We have to take drastic measures to curb
various evils and malpractices. How are
we going to do this 7 My submission is this.
If we pass this Bill, can we achieve the
avowed objective 7 If we improve our
standards in our public life morally and
ethically then we do not need any change in
article 164. If we do not do so, then though
one may have hundreds of such Bills things
are not going to /change. Therefore, the
basic change is needed in ou: attitude. W
must learn to keep certain things above
ourselves and should not be sclfish, greedy
and should n.t have that lust for power as
we have scen after the 1967 elections.

In some other conpection I had an
opportunity to go through the debate in the
Constituent Assembly to sec the gencsis of
article 164, why it was put in the Constitu:
tion in that form, why it was not specifically
provided that only the person who bas the
majority will we called by the Governor to
form the Governoment. Dr. Ambedkar
pointed out that if it were not left to the
volition and judgment of the Governor,
there was the likelihood of malpractices such
as corrup’ itrigues ; such malpractices might
become rampant and the Governor while
secing that all sorts of intrigues were beiog
followed would still be a helpless spectator
in the matter...i/Aarerruptions ) It has
happened, true. But it is not as if this
provision was made by the authors of the
Constitution in oblivion ; they were not
unaware of this type of situation arising in
the country. They have considered it ; they
felt that such a situation would arise : if the
type of authority sought to be given by the
Bill is given then it would bring about much
greater corruption and intrigue than would
be the case if the Governor were given the
pecessary, authoiity. Neither the Mover
por the supporters have explained how they
were going 10 check the basic ills which are
the causc of weakeming democracy. Nor
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have we analysed why we have come to such
a position. It is taken for granted that we
are going to labour under these conditions
for long. As Chaudhuri Randhir Singh
indicated, things cannot go on the way they
have gone ; they will have to come to an
end. Tdo not know in which form it will
end. May be the day will not be . far away
when weé* will not bpe talking in this
Assembly, and democracy will no longer be
alive, Why have we come to such a pass ?
Instead of trying to remedy the causes of
existing ills, why do they go in for enact-
ments which are of dubious merit 7 Why not
ascertain the causes as to why we have come
to the existing condition 7 It is a maiter of
great pride to me a3 an Indian that in this
country at least for 22 years democracy
survived. Various countries became indepen-
dent in the postwar period in South East
Asia, Latin America and Africa. One after
another they were divested of their
democratic liberties ; a despot or a dictator
came. What happened in other countries is
their business. In our country democracy
continued for these 22 long years and given
proper nourishment and climatic conditions.
There is such an amount of inherent power
in this country that democracy can continue
to thrive and flourish.

However, it cannot be minimi‘ed that we
are at the moment passing through an
extremely precarious period ; this is a period
of crisis for our democracy. What is the
real way out of getting out of this difficulty ?
That is what I would like to address to the
author of the Bill, Let us get at the root
of the problem and try to eradicate and
remedy the basic ill.

The basic ill, I submit, is that there are
137 parties. Unless we have two parties,—
we can take the Communists for granted as
the third party - it will be difficult. 1If we
want to stabilise democracy in this country,
the real siability, strength, to democracy will
only come when we realise that we have to
have only a two-party system in thisc ountry.
With 137 parties, you can have any amount
of changes in the Constitution ; you can
change the Peop'e’s Representation Act. and
you can change anything you want, and
instability and the consequent corrupt prac-
tices and intrigues would never come to
an end,
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SHRI RAJARAM (Salemj: Now only
there are 137 parties.

SHRI N. K. P. SALVE : Yes; but why
are you not willing to merge with one party,
a party which will have an all-India basis ?
Of course, your party is doing excellent
work : at least they have given a stable
government in Madras State and to that
extent they are cntitl2d to our highest
appropation and commendation. But the
difficulty is, if they have an all-India basis,
some of the Jeaders who have vested interests
will have to sacrifice themselves. Unless this
is dope in the larger intcrests I do not see
any future for democracy in this country

A whole lot has been said about
Rajasthan, I do not know the facts about
Rajasthan. I shall not try 1o repudiate nor
support what has been staled. But certainly
1 do knuw something about my own State
of Madhya Pradesh. It was pointed out by
the Mover of the Bill that in Madhya
Pradesh the Governor intervened and
prorogued the Assembly, and did pot allow
the functioning of the democracy as it should
have just to save the Chiel Minister,

SHRI P, K. DEO : That was the budget
session,

SHRIN K. P. SALVE : 1 know. Bot
1 do not know whether or not this proposi=
tion is right  But ha® not what happened
subsequently, afrer two days, when the
Assemblr met and a few unscrupulous and
ruthless mer. crossed over— they toppled the
stable Government has that not affected the
roots of democracy much more than the
prorogation for two days ? 1 ask you I
submit we ar: just looking at the form of
things and we are not worried about the
substance. Even Rajmata wa= c<aying that
it was the gravest of coror to form a govern-
ment in Madhya Pradesh which was the
most corrupt government ever known in any
State because they set up ruthless men o
cross the floor and joined the others. She
said she did not know how shameless they
were. But they were not shameless. Have
they become ruthless and shamczless only
ufter 18 mooths of misrule ? They were the
finest of people ; they were the bravest of
pe.ple. They were the bosom friends with
those prople. They were set to cross the
floor. 1 am not blaming anybody That is
what I am submitting. ([wrerruprion) 1 am
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not yiclding. By a narrow doctrinaire
technicality you camnot check misdeeds of
power thirsty politicians. To end corruption
and greed ycu will have to go to the hub of
the problem, and see what is it that is
weakening our democracy. What is it that
weakens the stable government ? In Madhya
Pradesh, after just 18 months, another
government came and those people have
come back to my party, and would they be
given ministerial appointments when they
agaio try to threatea and topple the party 7
I am very proud to submit that the
President of my party bas said, “All right ;
let them topple and topple it 101 times. We
are not going to give you anything.”

MR. CHAIRMAN : Please conclude.

SHRI M. K. P. SALVE : So, Sir, this is
my submission—1 want just a few more
minutes, Sir. Unless we go to the root of
the ma:ter, the very basis or the hubof the

argument, we are not going fto find a
solution to problems created by corrupt
politicians,

Finally, while concloding, I wish to

submit that after all, if we are not improviog
ourselves, why not trust our voters ? I have
no doubt in my mind that the Indian voter,
especially in the mofussil, in the rural areas,
is a very mature man. You leave it to him.
Let the elections come. I have no doubt in
my miod that those representatives who are
guilty and corrupt, who sold their conscience
for Rs, 5,000, Rs., 25,000, Rs, 50,000 or Rs.
1 lakh or for power will be taught a lesson
by the voters, Till then we should wait.

With these words, I oppose the Bill and
thank you.

§t wREr A (dETR) ¢ sl
e, St faw dm e mar & & s@ AT
T F0 & far @er goam g ¥ adr
Fws qr @ 2 6 arer ot o A
frdg FT @ & 98 fFw I d Ay #
fiF sre ag faams aorf &< faar mar &t
A7 @ faoret Fror ared &0 W Ay
ATETT F1 39 F ard | @A wfgy av|
wffT @ 39 A 79 o a9 g e A
@ R A qwr fr o axg W
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8T W favar @ § 1 wF @w azad
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SHRI S. KANDAPPAN (Mettur) : Sir,
I would like to say at the outset that
though we are all concerned very much with
the actions of the governors in various
States as far as we the DMK are concerned
we are in a fortuoate position of having
cordial relations with the Governor we have.
Our party was once demanding that we
should abolish the post of governor. [ still
bold to that, but that is pot wvery much
relevant to the discussion we have at present.
So, let me not be misunderstood saying
anything against the present governors. And
even when the allegations were made abour
the manipulations by governors on various
cccasions, 1 am afraid that, though there is
some truth in it, more fault and more
omission lies on the part of various political
parties. When we are not able to come
together due to various reasons it will be
very difficult—whatever might be the method
or approach made by the governor—io
sustain & government whick docs not in-
Irinsically enjoy thie majority.

towards Pakistan 24
(H.A.H. Dis.)

So, Sir, now as regards this Bill, what I
feel is, it is rather introducing a very
dangerous method into the selection if we
are going to decide the selection of the
Leader of the House on the Floor of the
House on all occasions. I say it witha
full sense of respomsibility that in the
accentuated demoralising climate that pre-
vails in this country, as many people have
pointed out, almost in all parties, it would
be very dangerous to decide this issue on
tbe Floor of the House. This is equally
true for the parties which are retuined in a
majority after the elections., Let me illus-
trate with an example. Supposing after the
1967 elections when the Central Government
had a full majority if the Leader of the
House were 1o be clected on the Floor of
the House, what would have happened ?
We know who competed for the leadership
within the party. Supposing it were to be
decided on the Floor of the House and not
within the majority party, I am sure, the
defeated candidate would have - aligned
himself with many of us sitting on this side
and it could have been quite possible for
him to get elected as Leader of the House,
There is quite a chaoce. So, this is a
dangerous trend. Let us imagine there are
two or three leaders enjoying equal privilge
or support in the majority party, what will
bappen ? Even some healthy parties will
tend to deteriorate and get demoralised.
What will happen is, as we see in muncipali-
ties and panchayats, that sort of thing will
start happening. That is a dangerous trend.
I would rather feel—so long as a party
enjoys complete majority after the poll—it
should be left as it is. The method that
we have been adopticg is quite good. But
there is another faces to the problem. There
is some merit in this measure that he has
proposed.

Again, [ want to illustrate by the very
picture that we have in this House today.
Assuming that there is a by-election or we
pull on till 1972 and then there is an election
and the complexion of the House is more
or less the same, or a little diff:rent. to
what we have today, it would be very
difficult for the President to decide as to
who enjoys the majority. That is what is
happening in some states because many
people are silting on the fence. Even after
giving a promise, the next day they change
the promise because there is nothirg that
could bind their hands to the promise or
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the wozd given. So, it will be very difficult
for the President or the Governor 10 find
out whether they really enjoy 8 majority or
not.

Supposing, the present ruling Congress
with the same strength that they enjoy today
is not in power but wanis to come to power,
they have to tell the President that they will
enjoy the majority. But the other major
groups also will say that they will enjoy the
majority. And if the President asks the

DMK, the SSP or the PSP whether they are

with the rulinpg Congress—1 am assuming
a sitvation where the Government is going
to be formed — definitely, we will say that
we are not with them : it depends. Tha:
will be our answer. We cannot go beyond
that. If such is the situation, how could it
be possible for the President to imagine a
siluation where they would be able to
command a majority in the House ? It will
be very difficult. In that piedicament it is
very difficult for the Governor or the
President to act.

Then, what is the solution ? Is he to
crder fresh elections or is he to take the
signature or some kind of commitment from
Members individually or what hes he 1o do ?
Some sort of method we have to think of.
Thete 1 feel that probsbly the sort of
method that Shri Deo is having in mind may
be useful. We bave to think about it. 1
do not know whether in the conslitution
we can discriminate and have two methods,

one for complete majority and the other -

when the parties do not emjoy the full
majority. 5

SHRI1 GOVINDA MENON : This is the
fwayamvara system.

S“HRI S, KANDAPPAN : 1 do not
know whether it is the swayamvara system
or the gandhurva system.

It is a serious problem that we have to
thrash out, As far as I am concerned I am
not in a position to say [outright that we
sheuld be in a position to permit the Houss
to decide as to who is the Leader of the
House but I think it merits some considera:
ticn.  We have to fake into considcration a
lot of other factors and come to some kind
of a settlement.

In this compection I would like to
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supgest to the Law Minister that the question
of deflection, recognising parties, method of
clection and so many other issues are almost
related in this major issue. This is assuming
scrious proportions and we consider the
Delhi is :not very far from such an even-
tuality, With all this background 1 would
rather suggest to the Law Minister as well
as the Hone Minister and to the Govern
ment of India not only to consult the legal
luminaries but alsc the Opposition leaders
and other eminent people in the country
and come tn some kind of a settlement
belore the next elections. We have got to
some kind of a seutlement otherwise
I fear a chaotic situation is likely to prevail
in the country. To that extent I welcome
this Bill becausc it bas given me an opportu-
nity to think over these issues and to the
House 1o consider these issues ; ctherwise,
I am rather very much opposed to the Bill
because, as I said, it merits only one consi-
deration, namely when the majority party
do not enjoy absolute majority.

SHRI K. NARAYANA RAO (Bobbili) :
Mr, Chairman, Sir. most Members bave
shared the sentiments and have recognised
and identified the ills we are passing
through. As my hon. friend, Shri Salve,
has quite rightly drawn the atieation of the
House, we are facing 1 problem and cannot
ignore or gloss over it. The other issue is
whetber this particular Bill can be a proper
remedy for those ills.

Whether this particular provision can be
an effective measure, to correct the present
trends in our political life, is a different issue.
What is most important for all of usto
realise is that this is a challenging problem

on which everybody must best.w a careful
thought.

In this context, we are all well aware that
a Conslitution is nothing but a bundle of
words and, for that matter, a statute. How
we niurish it, how we can act according to
the spirit of the Constitution is the most im-
portant thing. If you carefully look into the
eve ts that have itaken place, whether it is
the power of the Governor 1o prorogue the
Assembly, whether it is the power of the
Chair to adjourn the House, whether it is
the power of :he Chicf Minister not to fix
the Assembly for six months, if you look
into them in verbsl context, many interpre-



29 U.5.A’s A:m Policy VAISAKHA 4,
tations may be possible. If you see what
actions we have been 1taking, whether it is
West Bepgal where the communist Govern-
ment was not prepared 1o face the Aszembly
or whether it is Gujarat or Haryana, in "1l
these places, Lave we acted in ronformity
with the spirit of the Constitution 7

18,5 hrs.

[Mr. Depoty-Speaker in the C hair)

Then, if we want to sustain our demo-
cracy at all, the most worryiog fector in my
opinion s the growth of the multiplicity
of the parties. For sometime to come, what
our country needs is a stable Government.
Short of a stable Government, whether it is
in the States cor at the Centre, we canoot
achieve any kind of sustained growth in our
economic and social life of the country.
Therefore, we have to put all our efforts to
see how to bring about a stable Government.
Unfortunately, today, in our couniry, we
have given an opportunity for various parties
to grow Look at the spectacle of West
Bengal, 14 paities going lo the people and
asking the illiterate people to make a choice
of the niceties of their ideologies. Cao it be
a representative Government 7 Can the illi-
terate people make a correct choice ? The
multiplicity of parties give an occasion for a
sort of colition Government.

Look at the pature of the party system.
It is some sort of a criss-cross. Some are
purely local parties ; some have ideological
overstones ; some have ideologies within
ideologies : rome have marginal differences ;
some are purely personal.oriented and thinps
like that. We are just confusing the cntire
electorate. With the present practice of giv-
ing an opportuaity for the growth of mush-
room parties, hereafter. each smali party
with 3 MP's or 3 MLA’ can think some
day in the future they can be somebody in
the formation of the Government. There-
fore, this is a matter that merits serious con-
sideration,

Apother aspect that [ want to raise is
that there should be a Ministry for Tribal
Development. Here, T must say, we bave not
dope anything for the {(ribal population in
this country, What little progress has been
registered in some arcas of Assam and in
some other places. In the rest of the areas,
we bave not doing anything, whether it is
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Andhra Pradesh or Orissa or Madbya
Pradesh. In these places, there has not been
any progress made. 1 ask : What have we
cone for these trnibal pcople in the last 20
years 7 1 have yet 1o see in my district
Srikakulam ope siogle person wuv has
graduated from the tribal people living in the
mountains,. When we come to slatistics, they
are largely confined 10 ceriain areas where
the Christian missionaries bave done & com-
mendabie job. In rest of the arcas, we have
not doing anything for the tribal people. We
have to recognise the fact that spec:al measuies
have to be taken in 1egerd 1o that and there
should be a special Ministry, not only in
Andhia but in other States also, and at the
Centre under the charge ot a Cabinet Minis-
ter to see that the intcrests of the tribal
people are taken care of

With these words, I wclcome the inten-
tion underlying this particular Bill,

SHRI J, MOHAMECD IMAM: Mr,
Deputy-Speaker, Sir, [ fully support the Bill
moved by my hon. Iriend, Shri P. K. Deo.

MR. DEPUTY-SPEAKER : The hon.
Member may continue next day. Now we
shall take up the Half-an-hour discussion,

18.30 hrs,
HALF-AN.HOUR DISCUSSION

USA’s National Arms Policy towards
Pakistan

SHRI N. K. P, SALVE (Betul) : Mr.
Deputy-Speaker, Sir, the arms supplies by the
United States of America to Pakistan has
always been a very sore point in the Indo-
US relationskip ali these years. Before the
hostilities with Pakistan in 1965 when rather
ruthlessly and carelessly weapons were being
supplied, all sorts of lethal weapons were
being supplied, to Pakistan in return to what-
ever Pakistan might have done to the United
States of America, India was assured in
ternis that for whatever purpose these
weapons may be used, they will never be nged
to shoot the Indian pecple for Americaps,
according to the American Government,
carry some responsibility towards the Indian
people also. However, it was later co Jeft
during the hostilities to President Ayub Khan



